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OPEN COURT -
CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH • • ALLAHABAD 

ORIGINAL APPLICATION N0.59 or 2003 

ALLAHABAu THIS TH£ 27TH OAY Of SEPTEMBER,2004 

HON'BLE MR. JUSTICc s. R. SINGH,VIC£-CHAIRMAN 
tjON'BLt: MRS. _@LI ~~IUASTA~i.~~~~~~L----· _ 

Ex. MES-246068. a. Bhatt, Supervisor 

Barrack and Stores Grade I, 

resident of 375 Sadar Nagar • 

Neu Cantt, Allahabad. 
• • • ••••••• Applicant 

(By Advocate Shri R. R. Shukla,Sri H.N. Shukla, 
Shri K.K. Mishra) 

Versus 

1. Union or India, 

through Secreter y, 

Ministr; of Defence, 

Govel'O'lment of lndia, New Oelhi. 

' 

2. E:i-in-c• s Branch, Army Headquarters, 

J. H.1.1., P.O. New Oelhi-11 

3. Chier Engineer, Central Command, 

Lucknow. 

4. Chief t:ngineer, Northern Zone, 

Lucknow. 

s. Commander Works Engineer, Allahabad. 
' 

• • • •••••••• Respondents 

( By Shri P.O. Tripathi ) 

• 

-
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0 R 0 E R ------
HON'a~~rlff. JY.S.IICE a. ~. SINGH.VICE-CHAIRMAN~ 

This 0,A. has been instituted for grant of 

promotion to the post of Barrack anj Store Supervisor 

Grade I w.e,f, 10,07,1995 instead of 16,07.19~6 being 

barred by time, The applicant has moved an application 

for co ndonation of delay against which the respondents 

have filed objection. Houaver, today, during the course 

of arguments, learned counsel for the applicant have 

stated that the prayer with regard to grant of promotion 

w,e,f, 10,07,1995 is not pressed and the O,A, in that 

re~ard be dismissed as not pressed, The relie f 

according to learned counsel is not confined to pay:nent 

of arrears of salary and post retirement benaf its 

including Gratuity, Commutation, Leave encaahment etc. 

by taking the applicant to have been promoted to the 

post of Barrack and Store Supervisor Grade I u,e,f, 

16,07,1996, The applicant retired fro~ service on 

superannuation on 31,07,1936 and the relief reJarding 

correct f i~ation of pension and payment or ~ratuity etc 
... ~ 

. '("~~~ 
being a ~~49 cause of action, We are not 

pursuaded to dismiss the 0,A, with regard to tha said 
/ 

prayer as time barred, 
I 

Delay, ir any, in f iliny of this 
'V' ~~ ... 'c'cCcl--~ 

application in respect of L~ is eg ndoned, It is 

submitted by the applicant, that the pension of 

applicant has been fixed wi th reference to his pay in the 

cadre of Barrack and Store Supervisor Grade II uhereas 

it ought to have been fixed uith reference to the pay 

----------------------------------------------------------------~ 
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scale admissible ta Barrack and Stora Supervisor 

Grade I. 

2. Having regard to the facts and circumstances of 

the case, this D.A. is disposed of uith a direction,that 
~~a-r~ 

in case,l-2tl the post retiral benefits in respect of 
~ 

applicant has remained unsettled, the applicant mat 

prefer a representation in that regard to the competent 
~ ~ '"t:.... 

authority WRCt1d.e.t;a~aJ11~shall consider and dispose or 

the representation by passing a reasoned and speaking 

order uithin a period of three months from the date or 

receipt or the ~eprasentation alonguith a copy of this 

order. 

3. Parties are directed to bear their 01.1n costs. 

Member-A 

/nee lam/ 

.. 
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